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xnalty  impossdad on the sl icant of

stopmacgs of two annual imerements with cumalative

effect  is impugned in bhe present 040 The samne

has  keen imposed without holding &
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Wi e Lol incremsnts o [ For &
period ewxcesding  thres  years or o
withhold increments of pay with cumulative
pffect  for arny peciod, an enguiry  shall
be  held in the manner, laicd  down in
2z of rule T4, betfore

aup-rules (30 o (230 of rule T4, be
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mak i g army arcler imposing  on e

Govermmernt servant sy such penal

role mak
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that the  aforesaid penalty of withholating

incremsnts  with cumulative effect can e imposed

anly  after following the procecurs laid down in

sub rules (3)  bo (22 for imposing tThe m
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advised, to  follow the aforeszald procedure and
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poropriate orders in acoordanoe

thereafter pass
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with law.

5. The impuansd order passed on 22.2.19%5 as

affirmed by the appellate authority by its ocder

a2 199 are guashed ancd set aside.
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